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wie ook 0w for §, Teb fer tw o Wi g ey ST ey o
o ifefor vy o oft st s qwertie S e e W
ot v & angiT SweT W ag qeae T —

]
Shri Y. B. Chavan: In deference to

the wishes of the House, 1 got in touch
wi{m&rm mmmwuum%m.

WA W W Of N AT g e facts, T racelved
woere W fewre wom wfig®, 3O the following message from him:
WG ¥ W wgrer AT afgy ofs

“Foll the defect 38
o 9 wrowrhT 39T 95 W ST - “':}:m fon of
aufr T a% l.nthohumbly,mm“l

allegation of intimidation and
wrongful detention of Members of
the Assembly Two of the signa-
tories to the defection stated that

s they mgned under duress, In view
of the state of general tension and

STATEMENT RE ABOLITION OF
EXCISE DUTY ON NEWSPRINT abnormality, the Chief Minister

requested the Govermor to con-

Minister ormation sider prorogung the House for
m‘:::nm (n: 'In.f:. M):“‘l the present After ful considera-

tion of the letter of the Chief
should litl-utomtke the following i B o S

cumstances, assessing the reguire-

ments of correct Parliamentary
To give further relief to the news- gesstien, the Assostily A

paper industry the Government have the g g
decided to abolish with immediste int 9'""0; prorogued o

effect the excise duty of Rs 30 per th e
metric tonne on Nepa newsprint and e Parliamentary democracy

the countervaiing duty of a similar
amount on ymported newsprint.
Wt gow wx o (W)
agt & T T ey Tt & ey
16,554 hes. ar we & q@w § 7
Mr, Speaker: We have got a long
. DEVELOPMENTS
FATI;:I‘.NT REA. way to go This 12 not the way.
The Minister of Home Affalrs (Shri Mo T wAge Wfgm (v .
Y. B. Chavan): Mr. Speaker, 8ir, Io o g} wq & ww aga for aw
deference to the wishes. .. ﬁiﬂmwmd'ﬁ" m'i{"h

oY wrd wowhw (wat-efaw) :  TTar e g7

WS TN, A e w1 e § ) enaemaiiic
wweat w1 wwr ag § e W) mawr welt ﬁ:}m'?t:w'?? n

wre & T} &, g QEaTde s § e

¥ sk § {1 o iR fie ferd o gt W e w,

am ¥ quarhie s for T g, wwd aw R g i@
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17 durs.

Mz, Speaker: Why don't you leave
it to me. I have received notice of
adjournment motion.

Sl Susendransth Dwivedy (Ken-
«Arapare): What gbout the statement?
Let us hear him; he has started

off go W W ;BRI
WOrer GAAT A g | PR AT W
forar W

Shry Bal Raj Madhok (South Delhi):
We would Like to hear hus statement

Mr. Speaker: Let us hear the state-
ment, Then I am going to allow hum.
That is how I am trying to proceed.

Wt geA WT wmEm W7 AN
TR ¥ w AR WY arlar i

fibyl ‘Y. B, Chavan: The remamning
Jpart of the statement ig as follows:

“The Assembly will have to be
summoned agiun in good time to
enable it to pass the budget and
ike appropriation bill before the
end of this month, It 1s felt that
this brief recess will help in les-
sening tension and help the
Asgembly to armve at vital deci-
sions in an atmosphere of nor-
mality "

gON W SYNIT ;T S
o g §t o ¥ 1 ¥ e gy feur
XA |

17.42 hrs.

MOTION FOR ADJOURNMENT

Aprrces FAILURE Or CENTRAL GOVERN-
MENT TQ PREVENT PROROGATION OF
MApEYA PRADESH ASSEMELY,

Mr, Speaker: I have received a
notice of adjournment motion from

Shr1 Madhu Limaye, about the prore-

gation.....

Sbrl Praktash Vie Shasiri (Hapur):
What sbout the othese?

Mr. Bpeaker: This is the latest after
the prorogation.

It 15 about the

1 have given my consent to it. Mr,
Limaye has also given notice of a
motion for suspension of rules 60 and
81 in their application to the adjourn-
ment motion. He may first move that
motion

ot swrefic avely o0 X v ar
s Aw s foan §

Shri N. K, P, Balve (Betul): Sir,
on a point of order -
oft wy fe@ (A7) oW

WET, & SENY TWAT g | I96 X q
oaTRE WS AT T | WO ¥
'y 59 W {1



